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SUBJECT:— ForwardjnQ of copies of the Orders passed by.  
the Central Rdminjtra€jve Tribunal,B'angalore. 

—xxx— 

Please find enclosed hereuith e copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned applicaticn(s) on 	1 

~,
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DEPUTY REGISTRIR 

JUDICIAL BRINCHES, 

I 
0 
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CERAL ADMINISTRATIVE 'flUBUNAL 
BPNGALORE BENCH 

O.A. No.94/93 

MCIDAY THIS THE TENTH DAY OF JANUARY 1994 

Shri Justice P.K. Shyarnsundar ... Vice-Chairnn 

Shri.V. Rarnanan ... Member [A) 

L. thristo Dzss, 
Aged about 60 years, 
5/0 late tss, 
Chief Travelling Ticket 
INSPFmU [Retd.) MAS/SBC, 
C/o Mr. Alexander, No.34, 
Charles Campabal Road, 
cox Itwn, 
Bangalore-560 005. 

B.S.V. Rao, 
Aged about 62 years, 
S/o late B. Shama Rao, 
Chief Travelling Ticket 
Inspector [Retd.), MAS/SBC, 
14, 12th Cross, 1st 'D' Main, 
Kengeri Satellite TcMn, 
Bangalore-60. 

R.P. Jivaraj, 
Aged about 64 years, 
S/o R.T. Krishnamurthy, 
Chief TravellinyTicket 
Inspector [Retd.), MAS/SBC, 
21 ,No.69,Lottegollahalli, 
R.M.V. Stage II, 
Bangalore-94. 

S.K. Rajagopalan, 
Aged about 64 years, 
5/0 Sri S. Krishnacharya, 
Chief Travelling Ticket 
Inspector [Retd], MAS/SBV 
21, 4th Cross, Sriramapura, 
Bangalore-21. 

 B.S. Srinivasa Rao, 
Aged about 64 years, 
S/o Sundar Rao, 
Chief Travelling Ticket 
Inspector [Retd], MAS/SBC, 
345, 6th Main, 15th Cross, 
V.V. Mohal, 
Mysore-570 002. 	 ... Applicants 

[By Advocate Dr. M.S. Nagaraja) 

IL 
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The Chief Per soruie1 Off 
Southern Railway, 
Park 'I\yn, 
Madras-60() 003 

The (airinan, 
Railway Board, 
New tlhi. 

Union of India 
represented by the 
Secretary to Govermne  
Ministry of Railways, 
New DeLh :1., Respondents 

[Eiy Advoca 
standing Co 

Shri Justice P.R. $ 

1. We have heard Shri 

Shri A.N. Venugopal 
isel for the Railways] 
0 R D E R 

Vice-Chairman: 

N. Vernigopal, the learrd Standing 

Counsel for Railways and t e learned counsel for the applicants 

as well. We propose to di ;pose of this matter at the admission 

stage itself as the coni 

by an order made by the v. 

ticn No.336 to 338/92 a 

on 1.11.1993. Folling 

order by directing the Rai 

in this application is covered 

Bench while disposing off applica-

other connected aplicatiais decided 

said judgment we make a similar 

Administration to do as under: 

1. The respondent is dircted to consider the cases of each 
of the applicants for extension of the benefit in terns 
of Circular order NoP[s }443/III/T.C,Staff/Court case. /TPJ 
. [Pilot] dated 22.941992; 

2. In case they are fo id eligible for the benefit of that 
order they may be p nxted to the apprqDriate grades viz. 

in the scale of 8,.25-640 with effect from 29.6.1976, 
in the scale of :Rs.550-750 with effect fran 26.11.76 

and [c] in the scale ':f pay of Rs.700-900 with effect from 
1.8.1979, all on profoma besis; 

3. 	It is open to the resl cnç3ents or any other corretent autho- 
rity to arrive at a de'ision to call for additional particu-
lars alout each appli ::aflt in support of his claim and to 
call for the same wi hin a period of. 1 month from the date 
of receipt of this or r . 

4. The cases of the ap1icants shall thereafter be decided 
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within a period of three months from the date of receipt 
of the particulars and an order car&nunicated to the appli-
cants. 

ppli-
cants. 

5. 	In case the applicants are found fit for promotion, their 
pay may be fixed notionally frat the respective dates as 
asked for in the prayer and the pension of the applicants 
shall then be redetrmined by the respondents on the basis 
of the above refixation of pay. 

6 • 	The pension so revised shall be payable to the applicants 
with effect from the dates of filing of these applications, 
from month to month along with appropriate relief. 

7. The arrears, if any, to be calculated and paid from a period 
of 1 year from the date of this order. 

The application stands disposed off finally with the above direc-

tions. 

ME21BER [J 
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ISTRATIVETPJBWA 

BGALE BCH 	
•:. 

Second Floor, -, 	•. 	
GommercialComplex,' '. 
Indiranagar, 
Bangalore-560 038. 

-Miscellane• 2P22L2_ 	Dated:- 
• C MAY 1994 

APPLJtATIQ NUMBER: 	- 94of 93. 

APPLANTS: PJ'DENTS: 	•.• 

	

v4. Chief Personnel Officer, 	' 
.,..Sri.L.Christo Do5 and Southern Railway,.M0:r'a an& Other&.' 
t. Others. 

1. ,-No. Floor, ............... 	F±rst.Cross,$ujatha Complex,Gandhinagar, 
Bangalore-9.  

The Assistant Personnel Officer,Southern Railways, 
Bangalore. 	 .. 

•. Sri.A.N.Venugopala Gowda, Advocate,No.8/2,Ups.js., 
fl.V.Road,Opp;Bangalore Hospital,Bangalore_4. 

•Subject:- Forwarding of copies of the Ordèrs pss 	hyt 
Central adniinistrative Triunal,Bangalore. 

Please findericicsed herewith aQ'opyf th'RDER/ 
STAY 'DER/TERIM ORDER/, passd by this TriblRL., in the above 
mentioned application(s) on. 24-05-1994.  

.DE'Y REGISTRAR  
)JLJU ic i.i. BFLPNCHES. 
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I . 
in ibe Central Administrative Tribunal 

( .O 	.- 

Baugalore Bench 
Bangalore 

Application No .... .... .... .... .... 94.qg...of 199 

ORDER SHEET (contd) JtAd' 	12 
Date 	 Office Notes 	 Orders of Tribunal 

~4forPKS 

VC/VR MA 
24.5.1994 

Orders on M.P. for Extension 

of Time: Heard Shri A.N.Venugopal 

the Railways seeking further 

L extension of time for compliance 

of the directions of this Tribu-

nal. The application is not 

opposed. In the circumstances 

direct extension bf time by 
// 	' ç '• 

i\further period of three monthE 

f(''( 	4e. No further extension. 

I 	1J .A 
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_-MEMBER (A) 	 VICE CHAIRMAN 

1TRUE 

SECTiON OFF4R 
&NTfiAL ADN 	s1rP.il 'E TflILVAL 

ADDITIOLiffiL 

BANGALO 


